CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD

Original Applicatien Ne.1132 ef 2003,
Allahabad, this the 1lst ‘ﬁf@f Mareh, 2005,

Hen'ble Mr, A.K. r, J-Ms,

Nirankar Nath Agrawal,

Sen of Late Sri K.B. Agarwal,

Resident eof C-371,

Ra jender Nagar, Bareilly. «-sscsApplicant,

(nx-advueata t Shri B.B. Sirehi)
Versus

1, Unien of India,
threugh General Manager,
East Central Rallway,
Hazipur (Bihar),

L

2. Divisienal Railway Manager,
East Central Railway,
Samastipur (Bihar). ++ « JRespendents,

(By Advecate : Shri K.P. Singh)

ORDER

By Hen'ble Mr. A.K. Bhatnagar, J.M. :

At the eut set learned ceunsel fer the applicant
submitted that he is net pressing the relief Ne.l as
stated in Para 8,1 of the OA., Se new he prayed fer a
directien te fix the salary ef the applicant a-rructiy
and pay him arrears ef salary and ether allewances alengwith
18% interest and in the alternatively the respsndent Ne.2
be dircc;:t. decide the representatien ef the applicant
dated 2,1,2003 (Annexure-7) te the OA, as arfresh wdth
speaking and reasened erder after giv‘n;;orn.nal hearing
te the applicant, within a specifiic peried and accerdingly
refix and pay the difference of salary and ether allewances

M/ ..ciZI

and amend the PPO,




24 The grievance of the applicant is that the
impugned erder dated 23,9,2002 (Annexure=6) which has
been passed in cempliance of the erder dated 7,2,2002
passed in OA Ne,737/94 is net based en cerrect facts,

The enly arguments of the learned counsel for the
&applicant is that he has net been given any epportunity
of hearing before passing the abeve mentiened erder

as directed in the erder mentiened abeve and he will

be satisfied, if the applicant is given an eppertunity ef
persenal hearing by respendent Ne.2, then censider and
decide the representatien dated 2,1,2003 (Annexure-7)

ef the applicant by a reasened and speaking erder, 'l

3e Without geing inte the merit of the case, ]
I am of the view that the ends of justice shall better
be served if the applicant is given eoppertunity te file k
a f;euh reprxesentation before respendent No,2 within a

peried ef twe weeks, 1f such representatien is filed,

the same may be decided within a spacified peried,

4, The OA 1is dispesed of with liberty te the applicant
te file a fresh representatien before respondent No,2

within a pexried ef two weeks frem the date of receipt eof

copy of this erder and in casnlit is filed, the same \
sheuld be decided by a reasoned and speaking erder within

a peried ef three menths frem the date of receipt eof

copy ©f such representatien alengwith copy of this erder
after giving personal hearing te the applicant. Ne cests,

<

Member (J)




